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REFERENCE TO THE PROBLEMS
OF AYURVEDIQ STUDENTS 1IN
DELHI .
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THE VICE-CHAIRMAN (SHRI
R. RAMAKRISHNAN). The hon.
Parliamentary Affairg Minister, your
attetrtion please, v
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THE VICE-CHAIRMAN (SHRI R.

RAMAKRISHNAN): You are the

representative of the Goverament.
They want your attention.
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“It all looks like a big joke in

- the name of Ayurvedic College.

_ The College does not deserve

affitiation of the Delhi Administra-

tion Examining Body and reccgni-

. tica must be withdrawn imme-
_ djately.”
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I. THE SUGAR CESS BILL, 1982.

IIL. THE SUGAR DEVELOPMEVT
FUND BILL, 1982

THE MINISTER OF STATE 1IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMI-
NATHAN): Sir, I beg to move:

“That the Bill to provide for the
imposition of a cess on sugar for
the development of sugar industry
and for matters connected there-
with, as passeq by the Lok Sabha,
be taken into consideration.”

Sir, T also beg to move:

“That the Bill to provide for the
financirg of activities for develop-
ment of gugar industry and for
matteryg connected therewith or
incidenta] thereto, ag passed by the
Lok Sabha, be taken into consi-
deration.”

Sir, both these Bills are inter-
connected. The necessity for these
Bills has arisen now because the
sugar factfories in ™dia have out-
lived, particularly those in Bihar
and UP, and they require moderni-
sation, But these factories lack the- '



